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Heard Shri S.P.Saxena for the ,
applicant and Shri R.K.Shetty for the &

respondants.

Shri Shetty opposes the.applica-
tion for condenation of delay. Nothing
has been stated in para 2 of the appli-
cation for condonation of delay regard-
ing the condition of the applicant
between 16,1.1990 when the appellate

9 order was passed and the date of filing
f the application, iege 18%201993‘
#"The application is too vague to be t
¢ entertained and it is dismissad., :
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